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Comments of WBSEDCl on Draft CERC (Deviation & Settlement Mechanism & related matters) (Fourth Amendment) Regulation/ 2018 

Clause Number 

clause no: 4.4 

Amendment as proposed WB5EDCL's Views 

"After the existing proviso to clause (1) of Regulation 7 of the Principal . . . . .. 
Regulations, a new provi so shall be added as under: Distribution utilities are the main drawee entity in the grid . The under drawl/over drawl of any 

"Provi ded also that the total deviation from sc hedu le in energy terms distribution util ity depends on the demand fo recast, which IS majorly influenced by the weather 

during a day shall not be in excess of 3% of the total schedule for the forecast of IMD. So, any failure in weather forecast causes significant dislocation of the load 

drawee entities and 1 % for the generators and additional charge of 20% generation balance planning of such distribution ut ility & thereby causes deviations. Such deviation 

of the daily base DSM payable / receivable shall be applicable in case of are somet ime becomes beyond the control of distribution system operator as the prevai li ng lEGe 
said violation." allows 4th time block fo r upward or downward revision of generation availability with ramping. 

"After the existing proviso to clause (1) of Regulat ion 7 of the Principa l Moreo.ver, as.per present practice clear four hours gap between bidding hour block & scheduling hour 
Regulation s, a new proviso shall be added as under: block IS reqUired to transact any power in real time contingency market. So, distribution utility /buyer 

" Provided also that the total deviation from schedule in energy terms either has to allow deviation specially the over drawl deviation for this three hours or resort load 

during a day shall not be in excess of 3% of the total schedule for the shedding which is against the State Govt. & Govern ment of India mandate of 24X7 interrupted power 

drawee en tities and 1% for the generators and additional charge of 20% supply. Hence ,to provide uninterrupted power supply to the end users ,there is ever possible 

of the daily base DSM payable / receivable shall be applicable in case of chance of a distribution utility to deviate very f requent ly more than 3% in day total energy despite of 
sa id violation." maintaining their drawl within the allowable stipulated volume limit in most of the time blocks in a 

"After the existing proviso to clause (1) of Reg ulation 7 of the Principal da
y

.-
Regulations, a new proviso shall be added as under: In light of the above fact it is hereby proposed that the draft mentioned penal additiona l surcharge 

"Provided also that the total deviation from schedule in energy terms related to deviation in day total volume in energy terms sh ould be imposed in steps of % of deviation 

during a day shall not be in excess of 3% of the total schedule for the from day tota l schedule energy & the corresponding additional surcharge range should be from 5% 

drawee entities and 1% for the generators and additional charge of 20% to 20% of the daily base DSM payable/receivable in steps. 

of the daily base DSM payable / receivable shall be applicable in case of As per example for deviation in excess of 3% & up to 4% the said surcharge will be 5% , up to 5% 

said violation." deviation the surcharge will be 10% & so on . 
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2 clause no 4.19 

Clause (10) of Regulation 7 of the Principal Regulations shall be 

substituted as under: 

At the outset it is not clear in the clause that whether 20% additional su rch arge will be applicable for 

each violation or irrespective of the number of violations more than one in a day. 

In real time opera ti on sign change of dev iation from sustained under drawl/ over injection is possible 

as prevailing IEGC allows generator ,seller /buyer, beneficiary to change their Declared Capacity (DC) I 
Requisition within 4th time block. But in the event of sustained over drawl/under injection condition 

the generator / seller can comfortab ly mange the sign change simply by revising their DC downward 

for one or two block. For a distribution utili ty such sign change cannot be possible without imposing 

load shedding to the end users because the present market infrastructure allows beneficiary/buyer to 
" In the event of sustained deviation from schedule in one direction procure power from contingency market wi th a clear gap of 3+ hours between bidding & scheduling. 

(positive or negative) by any regional entity, such region al entity (buyer In the first block (00.00 to Ol.OOhours) benefic iary / buyer can place bid for the procurement of power 

or seller) shall have to make sign of their devia tion f rom schedule for 5th hour block (04. 00 to OS.OOhrs) onward i.e. one hour Gate closure system. Moreover, from 

changed, at least once, after every 6 time blocks. To illustrate, if a 23 .00Hrs to 00 .30 Hrs . the contingency market remain closed for operat ion diurnally. 

reg ional entity has positive deviation from schedule from 07.30 hrs to As per IEGC ,any loss of availability due to unit outage of a generator w ith whom beneficiary has Long 

09 .00 hrs, sign of its deviation from schedule shall be changed in the 7th term, medium term & short term agreement gets downward scheduling effect within 4th time block . 

time block i.e. 09 .00hrs to 09.15 hrs from positive to negative or But in such event beneficiary cannot procure power from contingency market within 4th time block. 

negat ive to positive as the case may be. The another opt ion for the beneficiary is then to seek URS power from the Generating station with 

Provided th at viola tion of th e requirement under this clause sha ll attract w hom it ha s LTOA & MTOA . As ava ilabi lity of URS power & its durat ion in the schedule is totally 

an additional surcha rge of 20% on th e da ily base DSM payable / uncerta in in real time operation as per t he existing regulatory framework, this source cannot be 
receivable as the case may be." cons idered as rel iab le source. 

Hence, with the appli cation of this clause the end users will face unnecessary load shedding which hits 

the Government's mandate of 24X7 uninterrupted supply & for such interruption the preva iling 

lengthy power procurement process ing time from con tingency market will be responsible. 

M oreover, the contingency market products are hourly basis not on lS minutes time block basis. So to 

change sign of deviation for a single b lock , beAeficiary has to procure power for one hour w hich 

means for rest 45 minutes beneficiary has to incu r the addit ional f inancial loss due to such 

procu rement. 

The followi ng Major cha nges & addition are proposed by the Honourable Commi ss ion in the Amendment 

• Lin king of DSM vector wi th Market Price & Cap ra te of DSM for the generators in line with their last billed energy rate . 

• Tigh t ening of operating frequency band. 

• Additio nal surcharge on da ily net deviation en ergy volume limit above 3% with respect to daily net scheduled energy. 

• Additional surcharge for non compl iance of sign reversal of deviat ion with si x blocks interval. 

3 IOverali Comments IA II the changes/add ition s as proposed are theoretically essential as per as Grid secur ity & stabi lity is concerned. But from ~take holders side, im plementation of all the above 

changes & additions at a time may be painful to com ply in real time operation As a consequence, the end consumers of the country may be affected com mercially & 

operat ion ally all of a sudden. Moreover, some change in regulatory framework & market design are required to comply the above changes honestly. 

Hence, as a stake holder ,it is the humble request to t he Honou rable CeRe to implement the above changes & additions in phase wi se manner , so that stake holders ca n 

strategise their power purchase/sale portfolio accordingly based on phase wis e operational experience, otherwise th ere will be the ever possi ble chance of devia t ion from the 

Government 's commi tment for 24X 7 uninterrupted power to the all classes of people. 


